FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF VARIDHI COTSPIN PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor Varidhi Cotspin Private Limited
Date of incorporation of corporate debtor 20-10-2014

3. | Authority under which corporate debtor is | ROC Ahmedabad
incorporated / registered

4. | Corporate Identity No. / Limited Liability | U17291GJ2014PTC085459
Identification No. of corporate debtor

5. | Address of the registered office and principal | 1237, 1238, 1240/1, Village- Koth, Gangad

office (if any) of corporate debtor Road, Ta- Dholka, Ahmedabad, Gujarat, -
380051
6. | Insolvency commencement date in respect of | 22-06-2026 (Copy of the order received on
corporate debtor 24-06-2026)

7. | Estimated date of closure of insolvency | 19-12-2026
resolution process

8. | Name and registration number of the | Mr. Prawincharan Prafulcharan Dwary
insolvency professional acting as interim | (IBBI/IPA-002/IP-N00331/2017-

resolution professional 2018/10937)
9. | Address and e-mail of the interim resolution | 407, Akchhat Tower, Pakwan Cross Road,
professional, as registered with the Board S.G. Highway, Bodakdev, Ahmadabad-
380015

Email id:dwaryprawin@gmail.com

10. | Address and e-mail to be wused for| 9B, Vardan Tower, Lakhudi Circle, Nr.
correspondence with the interim resolution | Vimal House, Navrangpura, Ahmedabad-
professional 380014

Email:cirp.varidhicotspin@gmail.com

11. | Last date for submission of claims 09-07-2026

12. | Classes of creditors, if any, under clause (b) of | NA
sub-section (6A) of section 21, ascertained by
the interim resolution professional

13. | Names of Insolvency Professionals identified | NA
to act as Authorised Representative of
creditors in a class (Three names for each
class)

14. (a) Relevant Forms and Web link:
(b) Details of authorized representatives | https://ibbi.gov.in/home/downloads
are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of Varidhi Cotspin Private Limited on 22-06-2026.Copy
of the order received on 24-06-2026.

The creditors of Varidhi Cotspin Private Limited, are hereby called upon to submit their claims
with proof on or before 09-07-2026 to the interim resolution professional at the address mentioned
against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 26-06-2026
Place: Ahmedabad

-Sd/-

Mr. Prawincharan Prafulcharan Dwary

Interim Resolution Professional

Varidhi Cospin Private Limited

Reg. no.: IBBI/IPA-002/IP-N00331/2017-2018/10937
AFA Validity: 31-Dec-26


https://ibbi.gov.in/home/downloads
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STATE BANK OF INDIA - RASMECC- (10062)
Nr. Bhaikaka Circle, Mota Bazar, Vallabh Vidhyanagar,
Ta. & Anand, Dist. Anand-388 360. M. 9909178320
E-mail : sbi.10062@sbi.co.in

Appendix-4[Rule-8(1)] POSSESSION NOTICE (forimmovable property)

The undersigned being the Authorized Officer of State Bank of India, RASMECC
Anand under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest [Act], 2002 and in exercise of powers conferred
upon me under section 13 (12) read with Rule 3 of the Security Interest
(Enforcement) Rules 2002, issued a Demand Notice dated 21th April 2026 calling
upon the borrowers Ms. Chhayaben Naranbhai Vanzara to repay the amount
mentioned in the notice being Rs. 31,91,893.00 (Rupees Thirty One Lakh Ninety
One Thousand Eight Hundred Ninety Three only) as on 21.04.2026, plus un
applied interest from the date of 21.04.2026, at the contractual rate on the aforesaid
amount together with incidental expenses, cost, charges, etc. within 60 days from
the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the
borrower, legal heirs (known - unknown), legal representatives (known - unknown),
guarantor and the public in general that the undersigned has taken Symbolic/
Physical Possession of the property described herein below in exercise of powers
conferred on me under Section 13(4) of the said [Act] read with Rule 8 of the said
rulesonthis 24th day of June 2026.

The borrower, legal heirs (known - unknown), legal representatives (known -
unknown), guarantor and the public in general are hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of State
Bank of India RASMECC Anand for an amount of Rs. 31,91,893.00 (Rupees
Thirty One Lakh Ninety One Thousand Eight Hundred Ninety Three only) as on
21.04.2026, plus un applied interest from the date 0f 21.04.2026 with further interest
and incidental expenses, cost etc thereon.

The borrower's attention is invited to provision of Sub-Section (8) of Section 13 of the
Act, in respect of time available, to redeem the secured assets.

Description of Equitable Mortgage of Inmovable property
Residential Flat No. 101 of D Wing having carpet area 69.52 sq.mtr., bull up area
75.30sq.mtr. along with undivided share in land area 19.59 sq.mtr. in residential
scheme namely "Sukirtan Aura" situated over NA land bearing city survey no.
642/1(0ld Revenue Survey 642/1) total hec 0-87-01 are, paikki 7292.32 sq.mtr.
land within Jis of Village Karamsad Ta.& Dist. Anand, Gujarat, Bounded as: East:

Sky Margin, West: 1st Floor Shop No. 123,124 &125, North:1st Floor Flat No. 102
of C Wing, South: 1st Floor Flat No. 102 of D Wing, Above - 2nd Floor Flat No. 201
of D Wing, Below - Parking

Date: 24.06.2026
Place: Anand

Sd/ Authorised Officer,
State Bank of India
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Bansda Branch, Tower Road, Bansda, Dist. Navsari, V+T :
Bansda, Dist. Navsari. Ph. No. 02630-223864
Mob: 9687680708, Email : bansda@bankofbaroda.bank.in

APPENDIX IV [See Rule 8(l)]

POSSESSION NOTICE (For Immovable Property)
Whereas, The undersigned being the authorized officer of the BANK OF BARODA
under the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (54 of 2002) and in exercise of powers conferred under
Section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002
issued a demand notice dated 13/04/2026 calling upon the borrower Mr. Patel
Kishorbhai Dhansukhbhai Account No. 08480600005748 to repay the amount
mentioned in the notice being Rs. 32,19,866/- as on 13.04.2026 + unapplied
interest from 10.02.2026 + Legal & other expenses within 60 days from the date of
receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the
borrowers and the public in general that the undersigned has taken Physical
Possession of the property described herein below in exercise of powers conferred on
him under sub-section (4) of section 13 of Act read with rule 8 & 9 of the Security
Interest Enforcement Rules, 2002 on this the 25" day of June of the year 2026.
The borrower in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of Bank of
Baroda, Bansda Branch, for an amount of Rs. 32,19,866/- as on 13/04/2026 +
unapplied interest from 10.02.2026 + Legal & other expenses.
The borrower's attention is invited to provisions of sub-section (8) of section 13 of the
Act, inrespect of time available, to redeem the secured assets.

All that piece and parcel of the Property bearing Residential Bungalow situated at Shree
Kamdhenu Bungalows, paoki Plot No. 139 recorded as city survey No. NA266/139,
plotted land admeasuring 88.09 Sq. mtr. As per plan admeasuring 87.56 Sq. mtr.
Undivided share in Road/COP admeasuring45.53 Sq. mgr situated at. Village : Soyani,
Tal. Palsana, Dist. Surat Property standing in the name of Mr. Patel Kishorbhai
Dhansukhbhai. East : Contiguous Society Road, West : Contiguous Plot No. 268, North :
Contiguous PlotNo. 138, South : Contiguous PlotNo. 140. Authorised Officer,
Date : 25-06-2026 | Place : Bansda Bank of Baroda, Navsari.

d 3im agier
Bank of Baroda

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
VARIDHI COTSPIN PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor Varidhi Cotspin Private Limited
2. | Date of incorporation of corporate debtor | 20-10-2014
3. | Authority under which corporate debtor | ROC Ahmedabad

is incorporated / registered

4. | Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

5. | Address of the registered office and
principal office (if any) of corporate debtor
6. | Insolvency commencement date in
respect of corporate debtor

7. | Estimated date of closure of

insolvency resolution process

8. | Name and registration number of the
insolvency professional acting as
interim resolution professional

9. | Address and e-mail of the interim
resolution professional,

as registered with the Board

10.| Address and e-mail to be used for
correspondence with the interim

U17291GJ2014PTC085459

1237, 1238, 1240/1, Village- Koth, Gangad Road,
Ta- Dholka, Ahmedabad, Gujarat, - 380051
22-06-2026 (Copy of the order received on
24-06-2026)

19-12-2026

Mr. Prawincharan Prafulcharan Dwary
(IBBI/IPA-002/IP-N00331/2017-2018/10937)

407, Akchhat Tower, Pakwan Cross Road,
S.G. Highway, Bodakdev, Ahmadabad-380015
Email id: dwaryprawin@gmail.com

9B, Vardan Tower, Lakhudi Circle, Nr. Vimal
House, Navrangpura, Ahmedabad- 380014
resolution professional Email: cirp.varidhicotspin@gmail.com
11.| Last date for submission of claims 09-07-2026

12.| Classes of creditors, if any, under clause (b) | NA

of sub-section (6A) of section 21, ascertained
by the interim resolution professional

13.| Names of Insolvency Professionals NA
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

RANDER BRANCH: B. M. House, Below L.G. Service Centre,
d 3ifm asler Beside Decent Forniture, Olpad Rander Road,Surat-395005,
% Bank of Baroda Gujarat, India (H.0. Baroda) Phone No. 02612766093,
Mobile No. 8980026665. E-Mail: randen@bankofbaroda.co.in

NOTICE TO BORROWER (UNDER SUB-SECTION (2) OF SECTION 13 OF THE SARFAESI ACT, 2002)

To, Mrs. Minaben Sharadbhai Sonawala

Mr. Siddhart Sharadbhai Sonawala

18/4/3, Navo Mohallo, Jimkahana Road, Surat City, Surat-395005.

Also at: Flat No.LIG-C-803.Building No.C, of Gujarat Housing Board Village Jahagirabad,
Sub District Taluka-Adajan (Choryasi) District-Surat

Sub.: Notice under section 13(2) of the Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002, hereinafter called "The Act" in A/c Name:
Mrs. Minaben Sharadbhai Sonawala& Mr. Siddhart Sharadbhai Sonawala

(A/c no.02680600004267)

Dear Sir

Re: Credit facilities availed with our Rander Branch, Surat.

1. We refer to our letter dated 28.02.2024 conveying sanction of the credit facility and the
terms of sanction. Pursuant to the above sanction you have availed and started utilising the
credit facility after providing securities for the same, as hereinafter stated. The present
outstetljnding inthe credit facility account and the security interests created for such liability are
asunder:

Nature &
type of
Facility
Baroda Home|
Loan (a/c
0268060000
4267)

Rates of
Interest

0/s as on 03-10-2025
(inclusive of interest
up to 30-09-2025)

Security agreement with brief|
description of securities

Limit
(in Lacs)

9.20%
(Floating
interest
rate)

All right, title and interest in the
immovable property bearing Flat
No.LIG-C-803, Net usable area
admeasuring 48.00 sq.mtrs. on
the 8th Floor of Building No.C,
Block of Colony 1552 LIG,
Jahagirabad of Gujarat Housing
Board situated on the land
bearing Block No 45,48/p and 49
(R.S.No.118/1/2,120 and 121) of
Village-Jahagirabad, Sub District
Taluka-Adajan (Choryasi) District-
Surat standing in the name of
Mrs. Minaben Sharadbhai
Sonawala and bounded as:
North: Margin open Space,South:
LIG-C-804,East: Internal
Total 9,78,925.30/- Road,West: LIG-C-802

2. The outstanding stated above include further drawings and interest and repayment made
by you. 3. As you are aware, you have committed defaults in payment of interest and principal
in your above mentioned accounts since 10/04/2025 and thereafter. 4. Consequent upon the
defaults committed by you, your all accounts have been classified as non-performing asset
on 09/07/2025 in accordance with the Reserve Bank of India directives and guidelines. In
spite of our repeated requests and demands you have not repaid the amount outstanding and
due in above mentioned facilities including interest thereon. 5. Having regard to your inability
to meet your liabilities in respect of the credit facility duly secured by various securities
mentioned in para 1 above, and classification of your account as a non-performing asset, we
hereby give you notice under sub-section (2) of section 13 of the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002, and call
uponyou to pay in full and discharge your liabilities to the Bank aggregating Rs. 9,78,925.30/-
(Rupees Nine Lakh Seventy Eight Thousand Nine Hundred Twenty Five and Thirty Paisa
Only) as on 03/10/2025 as stated in para 1 above, within 60 days from the date of receipt of
this notice. We further give you notice that failing payment of the above amount with interest
till the date of payment, we shall be free to exercise all or any of the rights under sub-section
(4) of section 13 of the said Act, which please note. 6. Please note that, interest will continue
to accrue at the rates specified in para 1 above for each credit facility until payment in full. 7.
We invite your attention to sub-section 13 of the said Act in terms of which you are barred
fromtransferring any of the secured assets referred to in para 1 above by way of sale, lease or
otherwise (other than in the ordinary course of business), without obtaining our prior written
consent. We may add that non-compliance with the above provision contained in section
13(13) of the said Act, is an offence punishable under section 29 of the Act. 8. We further
invite your attention to sub section (8) of section 13 of the said Act in terms of which you may
redeem the secured assets, if the amount of dues together with all costs, charges and
expenses incurred by the Bank is tendered by you, at any time before the date of publication of
notice for public auction/inviting quotations/tender /private treaty. Please note that after
publication of the notice as above, your right to redeem the secured assets will not be available
9. Please note that this demand notice is without prejudice to and shall not be construed as
waiver of any other rights or remedies which we may have, including without limitation, the
right to make further demands in respect of sums owing to us.

10.26 9,78,925.30/-

Date : 03.10.2025 | Place : Surat Authorized Officer, Bank of Baroda,Rander Branch.

Weblink:
https://ibbi.gov.in/home/downloads

14.| (a) Relevant Forms and
(b) Details of authorized representatives
are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement

of a corporate insolvency resolution process of Varidhi Cotspin Private Limited on 22-06-2026.

Copy of the order received on 24-06-2026.

The creditors of Varidhi Cotspin Private Limited, are hereby called upon to submit their claims

with proof on or before 09-07-2026 to the interim resolution professional at the address

mentioned againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other

creditors may submit the claims with proofin person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties. Sd/-

Date: 26-06-2026 Mr. Prawincharan Prafulcharan Dwary

Place: Ahmedabad Interim Resolution Professional Varidhi Cospin Private Limited
Reg. no.: IBBI/IPA-002/IP-N00331/2017-2018/10937 | AFA Validity: 31-Dec-26

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD BENCH
Contempt Application No. 02 of 2025 In
IA No. 84 of 2022 IN CP(IB) No. 473 of 2018

In the matter of Gangotri Glazed Private Limited
(Company under Liquidation in terms of provisions of Section 33 of Insolvency
and Bankruptcy Code, 2016)

NOTICE

FOR THE ATTENTION OF THE BELOW MENTIONED PARTIES WHO HAVE
ENTERED INTO TRANSACTION WITH GANGOTRI GLAZED PRIVATE LIMITED
(COMPANY UNDER LIQUIDATION IN TERMS OF PROVISIONS OF SECTION 33
OF INSOLVENCY AND BANKRUPTCY CODE, 2016)
1. Arvindkumar Chandulal Patel

2. Chandulal Manjibhai Patel

3. Hemangi Pravinbhai Patel

4. Rashmiben Pravinkumar Patel

5. Vrundavan Ceramic Private Limited ... Respondent No

6. Pravinbhai Chandulal Patel ... Respondent No
TAKE NOTICE that the above-named Mr. Keyur Jagdishbhai Shah Liquidator of
Gangotri Glazed Private Limited i.e., the "Corporate Debtor under Liquidation"
has presented Contempt Application no. 02 of 2025 in 1A No. 84 of 2022 in
CP(IB) 473 of 2018 before the Honourable National Company Law Tribunal,
Ahmedabad Bench, Ahmedabad under Section 425 of Companies Act, 2013
read with Rule 11 of NCLT Rules, 2016 and Section 12 of the Contempt of
Courts Act, 1971 for contempt order against the respondents for the willful
breach, deliberate disobedience and violating the direction given by the Hon'ble
NCLT, Ahmedabad Bench vide order in I.A. No. 84 of 2022 dated 15th February,
2024 and this Tribunal on 15th June, 2026 ordered to substitute service of
notice by publication in local newspaper. It is also ordered that the hearing of
the said Contempt Application no. 02 of 2025 in IA No. 84 of 2022 in CP(IB)
473 of 2018 will take place on 2 2nd July, 2026 before the Honourable National
Company Law Tribunal, Ahmedabad Bench, Ahmedabad. Accordingly, the
above-named parties who have made the w illful breach, deliberate dis obedience
and violating the direction given by the Hon'ble NCLT, Ahmedabad Bench vide
order in LA, No. 84 of 2022 dated 15th February, 2024 in respect of Gangotri
Glazed Private Limited are requested to make necessary arrangements to file
their objections, if any, before the Honourable NCLT, Ahmedabad Bench on or
before 22nd July, 2026. All the above-named parties may remain present if they
may so desire. A copy of the petition will be furnished to the above-named
parties by the undersigned on request.

It may be noted that the said Application may be heard and disposed of ex-parte
if no objections are received before the Hon'ble Tribunal on the fixed date.

sd/- (Noopur K. Dalal), Advocate for applicant
601 Sun Avenue One, Nr. Shreyas Foundation,
Manekbaug, Ahmedabad - 380015, Gujarat, India

..... Respondent No. 1
..... Respondent No. 2
..... Respondent No. 3
..... Respondent No. 4
.5
.6

Place : Ahmedabad
Dated : 26-06-2026

i

CERTIFICATE HOLDER.: PUNJAB NATIONAL BANK

VERSUS

CERTIFICATE DEBTORS.: M/s. BRAHMANI COTTON INDUSTRIES & OTHERS

To,

DEBTS RECOVERY TRIBUNAL - |

(Ministry of Finance, Department of Financial Service, Government of India)
4th Floor, “Bhikhubhai Chamber” Nr. Kochrab Ashram, Ellisbridge, Paldi, Ahmedabad - 380 006

Form No. 22 (Earlier 62) [Regulation 37(1) DRT Regulations, 2015] [See Rule 52 (1) of the Second Schedule to the Income-tax Act, 1961]

E- AUCTION/SALE NOTICE THROUGH REGD. AD/DASTI/AFFIXATION/BEAT OF DRUM

PROCLAMATION OF SALE UNDER RULES 38, 52(2) OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961
READ WITH THE RECOVERY OF DEBTS DUE TO BANK AND FINANCIAL INSTITUTIONS ACT, 1993

CD No. 1: M/s. Brahmani Cotton Industries carrying on business at: R.S. No. 20/1/2, paiki 2, Jamanpur Road, Harij, Dist. Patan - 384240

and Office at 26, Rameshwar Row House, Dev Asis School, Satellite, Ahmedabad.

CD No. 2: Shri Prakashkumar Bhogilal Thakar: Thakar Sheri, Nr. Gam Darwaja, Harij-384240, Dist. Patan.

CD No. 3: Shri Bhaljibhai Dhanabhai Chaudhary: 1-67-1, Ekalava, Harij - 384240, Dist. Patan.

The under mentioned property will be sold by Public e-auction Sale on 12th August, 2026 for recovery of sum of Rs. 8,84,76,494.00 (Rs. Eight Crore Eighty Four
Lakhs Seventy Six Thousand Four Hundred Ninety Four Only) (As per Interest Certificate) plus interest and cost payable as per Recovery Certificate issued by
Hon'ble Presiding Officer, DRT-1, (Less amount already recovered, if any), from M/s. Brahmani Cotton Industries & Others.

R.C. No. 182/2014
0.A. NO. 149/2012

Description of Property
Lot Description of the property to be sold with the names of the Reserve Price below EMD 10% of
No. co-owners where the property belongs to defaulter and any which the property | Reserve Price/
other person as co-owners will not be sold Rounded off

1 | All that part & parcel of the free hold property (1) Shop No. 3 belonged to City Survey No. 3074/1/01/22/23 Rs. Rs.
adm. 17.12 Sq. Mtrs. (2) Shop No. 3-1 belonged to City Survey No. 3074/1/01/21/22 adm. 17.12 Sq. Mtrs. (3) 6,20,000.00 62.000.00
Shop No. 4 belonged to City Survey No. 3074/1/01/20/21 adm. 17.12 Sq. Mtrs. Total aggregating area of
Three Shops 51.36 Sq. Mtrs. in Aditya Complex on First Floor of Revenue Survey No. 264/3 paiki Sheet No.

29 situate, lying and being at mouje Harij, Ta. Harij, Dist. Patan and Sub Dist. Harij. Bounded by: East: Shop
No.4-A, West: Open Passage and Road of Residential Plots, North: 3 Mtr. Open Space and thereafter roads,
South: Open Passage.

2 | Allthat part & parcel of the free hold property NA Land of immovable commercial property being (1) Shop No. Rs. Rs.

4-A belonged to City Survey No. 3074/1/01/19/20 adm. 17.37 Sq. Mtrs. (2) Shop No. 5, City Survey No. 8,60,000.00 86,000.00
3074/1/01/18/19 adm. 17.37 Sq. Mtrs. (3) Shop No. 5-A, belonged to City Survey No. 3074/1/01/17/18 adm.

18.94 Sq. Mtrs. (4) Shop No. 6, belonged to City Survey No. 3074/1/01/16/17 adm. 18.94 Sq. Mtrs. Total

aggregating area of Four Shops 71.05 Sq. Mtrs. in Aditya Complex, on First Floor of Revenue Survey No.

264/3 paiki sheet No. 29 situate, lying and being at mouje Harij, Tal. Harij, Dist. Patan & Sub Dist. Harij.

Bounded by: East: Stair case and Open Space and Way for Shop No. 3 to 6, West: Shop No. 4, North: 3.0 Mtr.

Open Space and thereafter residential Land, South: Passage.

3 | Allthat part and parcel of the free hold property being Plot No. 47, adm. 109.25 Sq. Mtrs. with construction of Rs. Rs.
67.06 Sq. Mtrs. in Dev Kutir Society on Land Survey No. 289/1 paiki, Sheet No. 30 and City Survey No. 7,50,000.00 75,000.00
3192/29 situate, lying and being at mouje-Harij, Taluka Harij, Dist. Patan and Sub-Dist. Harij. Bounded by:

East: 6 Mtrs. Society internal Road, West: Plot No. 54 Residential Tenement, North: Plot No. 46 Residential
Tenement, South: Plot No. 48 Residential Tenement.
4 | Combined LotincludingLotNo.1to3 Rs. 22,30,000.00 | Rs. 2,23,000.00

Revenue assessed upon the property or any part thereof: Not Known
Details of any other encumbrance to which property is liable: Not Known
Valuation Also state Valuation given, if any by the Certificate Debtor: No

will be treated as cancelled.

Claims, if any which have been put forward to the property & any other known particulars being its nature & value: Not Known
NOTE: Priority would be given to those bidders who bid for joint lot of properties i.e. Lot No. 4. In case bid is receivedfor Lot No. 4 then the bids of Lot No. 1,2 &3

1. Auction / bidding shall only be through online electronic mode through the e-auction website i.e. https://baanknet.in
2. Theintending bidders should register the participation with the service provider-well in advance and get user ID and password for participating in E-auction. It can
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‘ Bandhan Regional Office: Netaji Marg, Nr. Mithakhali Six Roads, )
Bank Ellisbridge, Ahmedabad-6. Phone: +91-79-26421671-75
SYMBOLIC POSSESSION NOTICE
NOTICE is hereby given under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers
conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, the Authorized Officer issued demand notice to the borrower(s)
on the date mentioned against the account stated hereinafter calling upon them to repay the amount within 60 days from the date of receipt of said notice. The
borrower(s) having failed to repay the amount, notice is hereby given to the public in general and in particular the borrower(s) that the undersigned has taken the
symbolic possession of the property described herein below under Section 13(4) of the said Act read with Rule 8 of the said Rules on the date mentioned against the
account. The borrower(s) in particular and the public in general is hereby cautioned not to deal with the property and any dealing with the property will be subject to
the charge of the Bank for the amounts, interest, costs and charges thereon. The borrowers'/mortgagors’' attention is invited to the provisions of sub-section (8) of
Section 13 of the Act, in respect of time available, to redeem the secured assets.
Name of borrower(s), Description of the property mortgaged (Secured Asset) Date of Date of Symbolic | O/s Amount as
Guarantor & Loan Demand Possession on date
Account No. Notice Notice of Demand Notice
Mr. Nitinkumar Sudhakar All that piece and parcel of immovable property bearing Revenue Survey No. December | June 24, 2026 Rs.8,74,970.75
Varade 9/1 and 10, Block No. 15, Plot No. 28, Yashvi Residency Vibhag-2, Near Rahi |12, 2025 (As on December
Mrs. Rekha Nitinkumar Township, At Village- Kareli, Taluka- Palsana, Dist- Surat, Gujarat- 394310. 09, 2025)
Varade Area admeasuring about 40.18 Sq. Mtrs together with undivided share of
Mr. Gnaneshwar common open plot and COP admeasuring 28.67 Sq. mtrs..and same bounded
Eknathbhai Marathe as under: North: Plot No. 29, East: Plot No. 33, West: Adjacent Society,
20003140003509 South: Plot No. 27
Mr. Dahyabhai Anjari All that piece and parcel of property along with all present and future December | June 24, 2026 Rs.5,64,470.52
Khandhera structures Revenue Survey No. 567/4, Tikka No. 39, City Survey No. 2265, 02, 2025
Mrs. Pravinaben T.P. Scheme No.1, Main Plot No. 286 Final Plot No. 429 Paiki Plot No.5, Flat
Dahyabhai Khandhera No. 403, 4Th Floor, Muncipal Ward No. 3, Nandani Complex -1, At : Navsari,
20003070003802 Taluka & District : Navsari, Gujarat. Admeasuring About Area 65.98 Sq. Mtr.
57210002925211 At : Navsari Taluka & District : Navsari, Gujarat. Bounded as under.
North: Margin Land And Private Property, South: Passage., East: Flat No. 404,
West: Flat No. 402
Kailasbhai Milindbhai All That Part And Parcel Of The Immovable Property Along With All Present September | June 24, 2026 Rs.4,05,160.03
Gholap And Future Structures At Survey No.9, Block No.14, House No.81, Yashvi 20, 2025 (As on September
Mr. Vikas Milind Gholap Residency 3, Nr. Gangadhara Phatak, Kareli, District Surat Gujarat - 09, 2025)
Mrs. Chhayaben Milindbhai| 394310.And Same Bounded As Under:
Gholap North: Plot No.82, East: Plot No.80, West: Society's Road, South: Society's
Mr. Gokulbhai Dinker Road
Shirasaht
20003180000975
Chandan All That Part And Parcel Of Survey No. RS No. 268/3/2, Paiki - 1, Final Plot No.|September | June 24, 2026 Rs.4,69,296.79
Vishwembhernath Dubey | Flat No. B/206, 2nd Floor, Admeasuring 51.57 Sq. Mtr., Purneshwar Complex, |20, 2025 (As on September
Kusum Chandan Dubey Purneshwar Road, Ghelkhadi, Navsari, Gujarat.396445..And Same Bounded As 09, 2025)
20003070005506 Under: North: Flat No. 205, East: Unit No. C, West: Passage, South: Flat No.
207
Arun Kedarnath Singh All That Piece And Parcel Of Survey No 198 Plot No 126 ; 222 V K Avenue December | June 23, 2026 Rs.8,66,055.72
Sh. Atul Arun Singh Opposite Ryan International School Bardoli Surat Road Kareli Tal - Palsana 24, 2025 (As on December
Sh. Alok Arun Singh Surat Gujarat 394315 Owned By Arun Kedarnath Singh And Same Bounded As 09, 2025)
Smt. Kusum Arun Singh Under: North: Plot No 125, East: Plot No 95, West: Society Road, South: Plot
20003130001698 No 127
Suraj Ramnarayan Yadav All The Piece And Parcel Of Survey No.: RS No 84/1 Block No 2035; Final Plot |January June 25, 2026 Rs.5,88,029.75
20003070003982 No.: 60-E P North Side; 60-E P North Side; Sattadhar Nagar; Near GIDC; 19, 2026 (As on January
Ganesh Sisodhara; Ganesh Sisodara; Navsari; Valsad; Gujarat; 396445.And 09, 2026)
Same Bounded As Under: North: Contiguous Plot No. 60-D, East: Contiguous
Plot No. 92-B, West: 6 Mtr. Wide Road, South: Contiguous Plot No. 60-E
Paikee Southern Portion
Mr. Himanshukumar All The Piece And Parcel Of Survey No. 209/1, Final Plot No. 133/A, January June 23, 2026 Rs.7,26,599.48
Dahyabhai Patel Block/Building No. 290, Flat No. 401 of 4th Floor, Building No. B-2, 19, 2026 (As on January
Mrs. Pinkiben Dahyabhai Admeasuring area 469.99 Sq. Ft. Shri Umiya Residency Opp. Astha Residency, 09, 2026)
Patel Village Bamroli, City/Taluka & Dist. Surat Gujarat-394210 .and same bounded
Mr. Hiteshkumar Mohanlal | as under: North: Final Plot No. 132 and reserved area, East: Applicable Road,
Patel West: Applicable Road, South: Applicable Road
20003140002803
Ramdayal Ramkumar All The Piece And Parcel Of Survey No.: 71; Final Plot No.: 43; 93; 43; Gardan |January June 24, 2026 Rs.8,00,678.01
Yadav Vally; Near Aaradhana Lake Town; Jolva; Surat; Surat; Surat; Gujarat; 19, 2026 (As on January
Mrs. Santadevi Ramdayal |394305.And Same Bounded As Under: North: Plot No 42, East: Plot No 46, 09, 2026)
Yadav West: Lagoo Society Road, South: Plot No 44
20003180000479
Suryakant Babubhai Pawar | All The Piece And Parcel Of Survey No.: 377,380,385/2; Final Plot No.: 140; January June 24, 2026 Rs.9,88,784.18
Mrs. Sunita Surykantbhai | Block No-566/A; 140; Sai Vatika Residency; B/H Niko Company; Sayan-Olpad |19, 2026 (As on January
Pawar Road Olpad; Olpad; Surat; Gujarat; 394130.And Same Bounded As Under: 09, 2026)
20003110004304 North: Plot NO.141, East: Society Boundary, West: Society Road, South: Plot
No.139
Place: Surat Authorised Officer
\Date: June 26, 2026 Bandhan Bank Limited

13.

be procured only when the requisite earnest money is deposited in prescribed mode below.

the 15th day is Sunday or other Holiday, then on immediate first bank working day through RTGS / NEFT in the account as mentioned above. In addition to the
above, the purchaser shall also deposit poundage fee @1% on total sale consideration money (plus Rs.10) through DD in favour of The Registrar, DRT-I,

3. EMD shall be deposited lasted by till 5:00 PM on10.08.2026 in Bank Asset Auction Network wallet (BAANKNET) https://baanknet.IN EMD deposited
thereafter shall not be considered for participation in the e-auction.

4. Inaddition to above, the copy of PAN Card, Address Proof and Identity Proof, E-mail ID, Mobile Number, in case of the company, copy of board resolution passed by
the Board of Directors of the company or any other document confirming representation/attorney of the company and the Receipt/Counter File of such deposit
should reach to the said service provider through e-auction website by uploading soft copies on or before till 5:00 pm on 10.08.2026 and also hard copies along with
EMDs deposit receipts should reach at the Office of Recovery Officer-Il, DRT-l, Ahmedabad by 10.08.2026 It is also held that earnest money of unsuccessful
bidders shall be returned back in the respective accounts such bidders through the same mode of payment.

5. Prospective bidder may avail online training from service provider:

Name of Auction Agency | Bank Asset Auction Network (BAANKNET)

Contact Person Mr. Kashyap Patel (Mobile No. 9327493060)

Helpline Nos. 8291220220

Helpline Email Address Support. BAANKNET@psballiance.com

Bank Officer Mr. Ranjeet Sinha, Mobile: +91 9426964578, Email: cs4517@pnb.bank.in

6. Prospective bidders are advised to visit website https://baanknet.in for detailed terms & conditions and procedure of sale before submitting their bids.

7. The property shall not be sold below the reserve price.

8. The properties shall be sold in 03 lot, with Reserve Price as mentioned above lot.

9. The bidder shall improve offer in multiples of Rs. 10,000/- during entire auction period.

10. The property shall be sold “AS IS WHERE IS BASIS, and shall be subject to other terms and conditions as published on the official website of the e-auction agency.

11. The highest bidder shall have to deposit 25% of his final bid amount after adjustment of EMD already paid in Wallet Bank Asset Auction Network (BAANKNET)
https://baanknet.in by immediate next bank working day by 5:00 P.M. through RTGS / NEFT in the account as mentioned hereunder:

Beneficiary Bank Name Punjab National Bank
Beneficiary Name Sundry / NPA/ SARFAESI / Auction related
Beneficiary Account No. 451700317118A
IFSC Code PUNB0451700
Branch ARM Branch, Ahmedabad.
12. The successful bidder/auction purchaser shall deposit the balance 75% of sale consideration amount on or before 15th day from the date of sale of the property. If

Ahmedabad. The DD prepared towards poundage’s fees shall be submitted directly with the office of Recovery Officer, DRT-I, Ahmedabad.

which itis subsequently sold.

14. Schedule of auctionis as under:

In case of default of payment within the prescribed period, the deposit, after deduction the expenses of the sale, may, if the undersigned thinks fit, be forfeited to the
Government Account and the defaulting purchaser shall forfeit all claims to the property or the amount deposited. The property shall be resold forthwith, after the
issue of fresh proclamation of sale. Further the purchaser shall also be liable to make good of any shortfall or difference between his final bid amount and the price for

Date and Time of Inspection 27.07.2026 Between 2.00 pm to 4.00 pm
Date of uploading proof of EMD / Documents 10.08.2026 Upto 5.00 pm
Date and Time of E-Auction: 12.08.2026 Between 12.00 Noon to 1.00 pm

(with auto extension clause of
5 minutes, till auction completes.)

Issued under my hand and seal of this

Tribunal on this 18th Day of JUNE, 2026.

15.The Recovery Officer has the absolute right to accept or reject any bid or bids or to postpone or cancel the e-auction without assigning any reasons.

Sd/- (Love Kumar)

S

I/C. Recovery Officer - I, DRT-I, Ahmedabad
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SUNDARAM MUTUAL

—— Sundaram Finance Group —

You are cordially invited to the
INVESTOR AWARENESS PROGRAM

2121 5301 21 qui- qun In Ahmedabad
AH0UAl gAML ¥ 3% 8l
9.¢4 [l siaz 2y 8. % @ Mr. Palak Shah
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Day: Saturday, 27 June 2026 | Time: 6:30 PM
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MGVCL

MADHYA GUJARAT VIJ COMPANY LTD
Baroda City Circle, Navlakhi Compund, Vadodara-390001
Website: www.mgvcl.com E&P Dept-GOG: http:/guj-epd.gov.in
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For more information please contact:
Sundaram Asset Management Company Ltd
(Investment Manager to Sundaram Mutual Fund)
CIN: U93090TN1996PLC034615
Corporate Office:
1stand 2™ Floor, Sundaram Towers,

46, Whites Road, Royapettah, Chennai-14.

Toll 1860 425 7237 (India) 044 40831500 (NRI)
www.sundarammutual.com
Regd. Office: No. 21, Patullos Road, Chennai 600002.
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Mutual fund investments are subject to market risks,
read all scheme related documents carefully.

TENDER NOTICE

Sealed tenders are invited for (1) Hiring of Bolero Camper vehicle (Hydraulic Elevated platform) Latest Model-2026
BS-6 for 24 hours and for 2000 km for Gorwa S/Dn of Vishwamitry West Dn. (2) Hiring of Bolero Camper vehicle
(Hydraulic Elevated platform) Latest Model-2026 BS-6 for 24 hours and for 2000 km for Gotri S/Dn of Vishwamitry
West Dn. (3) ARC for works of providing manpower-unskilled labours for Loading Unloading & Staking of Various
materials and other works at Lalbaug Division Store campus & any store campus of MGVCL & GUVNL inter Discom
Store Campus. (4) Supply of Tools &Tackle for all S/Dn of Lalbaug Dn (CFC) MGVCL. (T.No. 578) (5) Supply of
Tools & Tackle for all S/Dn of Lalbaug Dn (CFC) MGVCL. (T.No. 579) (6) Purchase of Tools and Tackles for Line
Staff of Vishwamitry East Division. (7) ARC for Erection and maintenance of HT, LT & TC at Khodiyarnagar S/
Dn & any other S/Dns under Vishwamitry East Dn. (8) Rate contract for Outsourcing the services of Meter reading
through GPRS based Mobile devices and On Spot bill generation, on spot printing of bills and on spot delivery of
bills with your "Manpower, Mobile device, Bluetooth Printer and Stationary" using "Android Mobile Application,
Web Based Software and Server/Network infrastructure of MGVCL" for 8 Nos. of S/Dns of Vishwamitry East Dn.
(9) Purchase of Thermal Paper Roll Size 79mm x 15 mtrs, 55 GSM for Meter Reading work for all S/Dns under

Vishwamitri East Dn.

Superintending Engineer (0&M), Baroda City Circle
Note: Tender Papers & Specifications etc. may be down loaded from Web site https:tender.nprocure.com (For view,
download and online submission) & GUVNL/MGVCL web sites www.guvnl.com & www.mavel.com (For view
& down load only). Be in touch with our GUVNL/MGVCL website & n-procure website till opening of the tender.
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OSBI

REGIONAL BUSINESS OFFICE-I, VADODARA )
5th Floor, Paradise Complex,
Sayajigunj, Vadodara

AUCTION OF GOLD ORNAMENTS

Whereas the under mentioned parties have taken loans in the pledge of
Gold from the bank and failed to release the same or pay the liabilities+
interest thereon in spite of repeated demands and whereas the
registered notices issued to them have been delivered to customer or
have been returned/refused or undelivered, notice is hereby given that
unless they arrange to release the same by 30.06.2026 the jewels in
respect of the loans will be publicly auctioned in the Bank's Premises
on 30.06.2026 at 11:00 AM or thereafter or any other convenient date to
be fixed by the Bank without further reference or notice.

PARTICULARS
S . GOLD LOAN DATE OF .
No. BORROWERS' NAME A BRANCH SANCTION Outstanding
1 | Bathava 4426377826 | Sayajiganj | 09-07-25 | % 157230.00
Versinghhai ayajigan) | 03-01- "
2 | Saived Yasarali 41932689121 | Adadra | 20-05-23 | T 94441.00
Hamidali

* excluding of Interest, Penal Interest, Charges & Paper Publication Expenses
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MGVCL

MADHYA GUJARAT VIJ COMPANY LTD

. |olldui e auouni-u Rare caqulis]

$0O, HHAid 214R, Usdln S 313, M2t %, 8154,

Baroda City Circle, Navlakhi Compund, Vadodara-390001
Website: www.mgvcl.com E&P Dept-GOG: http:/guj-epd.gov.in

WA ANS A e oll3424, UHELAE—IC00Y

d-dda2dg): dwaryprawin@gmail.com

Vishwamitri East Dn.

TENDER NOTICE

Sealed tenders are invited for (1) Hiring of Bolero Camper vehicle (Hydraulic Elevated platform) Latest Model-2026
BS-6 for 24 hours and for 2000 km for Gorwa S/Dn of Vishwamitry West Dn. (2) Hiring of Bolero Camper vehicle
(Hydraulic Elevated platform) Latest Model-2026 BS-6 for 24 hours and for 2000 km for Gotri S/Dn of Vishwamitry
West Dn. (3) ARC for works of providing manpower-unskilled labours for Loading Unloading & Staking of Various
materials and other works at Lalbaug Division Store campus & any store campus of MGVCL & GUVNL inter Discom
Store Campus. (4) Supply of Tools &Tackle for all S/Dn of Lalbaug Dn (CFC) MGVCL. (T.No. 578) (5) Supply of
Tools & Tackle for all S/Dn of Lalbaug Dn (CFC) MGVCL. (T.No. 579) (6) Purchase of Tools and Tackles for Line
Staff of Vishwamitry East Division. (7) ARC for Erection and maintenance of HT, LT & TC at Khodiyarnagar S/
Dn & any other S/Dns under Vishwamitry East Dn. (8) Rate contract for Outsourcing the services of Meter reading
through GPRS based Mobile devices and On Spot bill generation, on spot printing of bills and on spot delivery of
bills with your "Manpower, Mobile device, Bluetooth Printer and Stationary" using "Android Mobile Application,
Web Based Software and Server/Network infrastructure of MGVCL" for 8 Nos. of S/Dns of Vishwamitry East Dn.
(9) Purchase of Thermal Paper Roll Size 79mm x 15 mtrs, 55 GSM for Meter Reading work for all S/Dns under

Superintending Engineer (0&M), Baroda City Circle

Note: Tender Papers & Specifications etc. may be down loaded from Web site https:tender.nprocure.com (For view,
download and online submission) & GUVNL/MGVCL web sites www.guvnl.com & www.mavel.com (For view
& down load only). Be in touch with our GUVNL/MGVCL website & n-procure website till opening of the tender.
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